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By Shri M.P. Singh

By the ent RA, applicant is seeking review of the
order passad on &6th July, 2001 by which Oé No.2014/98 was
dismissed as not maintainable. He has taken the main ground
for review that the written argumahts submitted by him have
gncaped  the esyes of this Tribunal and therefore tK?re is an
2 ror apparant  on the face of record. We have tﬁruu h the
averments made in the RA a8 also tﬁe wiritten arguments and we
find that Eh@se havea alr@ady been taken care of by us before
delivering  the jgdgem@nt. Repeated reliance placed by the
review applicant on the judgement of Ahmedabad Banch of  this
Tribunal dated 11.10.94 is not sustainable for the reason that
the  original applicatioﬁ was diamissed following the ratic of
the judgement of the Hon'ble Suprems Court in the case of Ajay
D.Panalkar {(alrszady sxtracted in our ju went dated 6.7.2001)
which was decided much later, i.e on 17 L1227 holding that
this Tribunal has no Jurisdiction to gntertain the case
decid under - Industrial Tribunai ct. Therefore we do  not
Find any error on the face of record as alleged by the review
ﬂﬁplicaﬁt. The RA, in the cir .
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